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[Shri Hari Vishnu Kaniath]

darkness of tyranny and terror into
the light of freedom, democracy and
human rights, are in full sympathy
with the struggle of the people of
Iran against the oppressive and
tyrannical regime of the Shah of
Iran.

In the circumstances, therefore, the
Government would do well to take
the House into confidence and, also
rescind the orders of deportation, if
any, against the Iranian students in
India.

Also, may I add this Sir? The
Minister of External Affairs was here
earlier and he came to me and said
that he wanted to make a statement
in the House. But he has an appoint-
ment with an Ambassador at 1 O’
clock. I don't know whether he will
be back at 2. I don't know whether
the Minister of Parliamentary Affairs
has been authorised to make a state-
ment on his behalf

MR. DEPUTY-SPEAKER:
not look like that,

It does

13.28 hrs.

SUGAR UNDERTAKINGS (TAKING
OVER OF MANAGEMENT) BILL—
Contd,

MR, DEPUTY-SPEAKER: The
House will now take up further con-
sideration of the following motion
moved by Shri Bhanu Pratap Singh
on the 13th December, 1978,
namely: —

“That the Bill to provide for the
temporary taking over, in the
public interest of the management
of certain sugar undertakings in
certaln circumstances, be taken
into consideration.”

Let me see who has to speak. Shri
Dajiba Desai, We have 55 minutes
including Minister's speech and there
are 37 amendments,

SHRI DAJIBA DESAI (Kolhapur):
"Mr. Deputy Speaker Sir, I rise to
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offer my comments on the Sugar
Undertakings (Taking over of
Management) Bill

This Biil contemplates the taking
over of sick sugar mills. The Gov-
ernment, in the Statement of Objects
and Reasors, has stated as follows:—

“In the interest of the consuming
public and sugarcane growers and
to maintain production and avail-
ubility of sugar which is an essen-
tial commodity, it bécame neces-
sary to take provisicn for the
taking over by the Government of
the management of defaulting
sugar undertakings for a specified
period.”

So, this perhaps indicates that there
is vacillation on the part of the Gov-
ernment. If they want to support
the sugar industry gnd the sugarcane
growers, this is a very limited mea-
sure. In fact, the problem has
become so serious that the Govern-
ment has to come up with a major
policy decision about taking over of
the entire sugar industry, Every
sugar factory has stocks which it
cannot sell. Sir, the sugarcane
growers are in peril as their sugar-
cane may not be taken this year by
the supar factores. And if they pro-
duce gur, as gur is overflowing in
the market, that also cannot be sold
So, thiy ig the problem of the sugsr
industry and the sugarcane growers
This problem ought to have been
dealt with in a more serious manner

"It i< unfortunate that this Bill speaks

only about the ‘defaulting mills’. And
which are these ‘defaulting mills?
According to the Government, they
arc very few, as compared to the

‘Jarge number of sugar factories. Buf

according to thig Bill, nearly 50 per
cent of the sugar mills are defaulting
in respect of payment of sugarcalt
dues. Regarding cane dues, the
definition in the Bill is like this.

“3(1)(b) that on any date in an¥
sugar year....” That means I8
every sugar factory, on ever
15th day  the arrears become I
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And in no factory the management
pays to the sugar-cane growers their
dues in 15 days. So, according to the
provisions of the Bill, every sugar
factory is in arrears to the sugar-
cane growers, that is, 10 per cent. I
want to know whether the Minister
really Intends to take over all these
sugar mills or just to take some
defaulting mills as has been the policy
of the previous Government as well
as the present Government? ‘The
Government 'has taken over the
management of @a number of sick
mills. The same thing-is being
repeated in sugar industry also. What
would be the result? The result is
that there is a sort of rehabilitation
scheme for mill owners, Now, these
sick mills will be taken over by the
Government and the arrears of the
sugarcane Erowers will be paid,
machinery will be modernised and
production will increase ang after
three years the owners of the sugar
mills will become entitled to the
ownership of the management of the
factory 2s well ag the benefits. Now,
the Government will have to moder-
nise the factories. Without that the
factory cannot work well. This is
a sort of rehabilitation. Morenver,

tho entire scheme envisageqd in this-

Bill iz very much loaded in favour
n° the sugar mill owners. [ ecan just
vive some instances.

According to Section 3(2) there are
wo inquiries. The first inquiry is
when the Government intends to take
the ownership, they will give some
information, they will give some
reason,  Again® the Government will
order for further inquiry. This
meang that there will be two inquiries
before taking over them.

__The second wpoint is in regard to
Clause 8(2). Tt reads like this.

“B(2) Without prejudice to the
Provisions of sub-section (1), the
Central Government may render
such .gsistance in such manner as
it may deem fit to any notifled
Sugar  undertaking to enable the

ete.) Bill
undertaking to clear the whole or
any part of its arrears of cane dues
so ag to avoid undue hardship to.
cane producing farmers.”

That means the amount spent for
clearing the arrears will be an asis-
tance not loan to the sugar factories
and according to this scheme, the
Government will help the sugar mills
to clear the arrears. Who are they?
In the last 20 year or 30 years, they
have amassed large amount, they have
taken away all the capitals invested
In the factory. They have defaulted
the sugar cane growers, they have
defaulted the Government in not pay-
ing the taxes and a number of other
things they have done. So, the Gov=-
ernment is going to come forward
to assist them to clear the dues. So,
in the name of sugarcane growers,
the Government is going to help the
sugar mills, may be private or public
or co-operativee The Government
is coming forward to help them,

The third thing is that there are
two things, that is, assistance and
loans to be given to the factory. The
loans have the priority  that the
sugar factory will have to pay first
the loans thev have taken from the
Government. But in pther casez there
are certain instances of assistance. They
are given under contracts, agreements,
ele. The Government has given them
all opportunities. First, the Government
will suspend any right, privilege,
obligation or liability if their con=-
tract of emplovment is onerous, till
the Government management is there.
Even then, the sugar mill-owners
have been given the right to go to the
ecourts and challenge the Government
order. We know what happens in
such cases. The bureaucrats and the
mill managers may join together
and they will get an order that the
Government grder is wrong or ultra
vires., It is thus in favour of sugar
factories. What about the sugarcane
growerz and the workers working in
the factories? There is no protection
for them. That is beyond the scope
of this Bill. According to the Gowe
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[Shri Dajiba Desai)
ernment there is a specific order of
the Government the sugarcane con-
trol order, that the sugarcane
growers should be given minimum
price. And what gbout the workers?
There is no job guarantee for them.
There ig a provision in this Bill that
after taking over the management,
ihe new Custodian may dismiss their
services, if their contract is onerous.
Thus, there is no protection for them,
for the sugarcane growers and the
workers in the factories. On the
other hand, as far as the financial
assistance js concerned, Government
is very generous, In these conditions,
the Government must come with a
modified scheme. The scheme as
envisaged in this Bill is basically
pro=-sugar mill owners. [ request
ithe Government to come with ®
modified scheme and 1 will suport it.

SHRI CHITTA BASU (Barasat):
Mr, Deputy-Speaker, Sir, my first
Teaction to the Bill is that it is good
so far it goes, it is bag so far as it
does not go. As a mattler of fact, my
burden has been lessened to a great
extent by my friend Shri Dajiba
Desai and I will not cover the points
already made by him.

The first point is and which distrubs
me most, what was the actual motiva-
tion of the Government for pro-
mulgating such an ordinance. Was
it to salvage the sick suger units or
to really stall any measure of nationa=
lisation? To me, the motivation has
been to pre-empt this take-over of
the sugar units by the State Govern-
ment. This is one of the motivation.
The present Bill is not even a half-
way towards nationalization which,
according to me, is the only solution
of the problem, 1 want to draw the
attention of the hon, House to the
serious drawbacks of the Bill. One,
this ordinance is not going to be
applied in cases where the units are
under the State Government or under
the Sugar Corporation of the State
Government, even if they are dafaul-
fers. Exuamples are there, T had
recently been to Uttar Pradesh, where

(Taking over.ete.) Bill 544.

I was informeq that many State Gov-
ernment units have also not started
crushing even after the 15th Novem-
ber. Dues are glso with those units.
for the arears of the cane growers.
Therefore, one major weakness of the
Bill is that the Government units or
the semi-Government uhits will be
outside the orbit of the Bill itself.

The second major weekness js that
this Bill does not provide any
guarantee for the remunerative price
of the cane for the growers.” This is
a verv important aspect of the sick-
ness of the industry. You would be
very unhappy to learn that the hon.
Minister has been on record on many
occasion saying that the .present
Government's  Policy is not (o allow
sugarcane to be sold beyond Rs. 10/—
which has been the rate fixed
by the APC. As a matter
of the fact. last year the cane
growers of Bihar, Uttar Pradesh
and other parts of the country used
to get more than that—Rs. 12/-,
Rs, 12,50 or even Rs. 14/-. His Policy
is to deprive the cane growers of
the legitimate price for the cane. So,
the major objective is not to help
them, but rather to deprive them of a
legitimate price, a  just price—if not
a remunerative price. The Bill does
not, again, provide for clearance of
all the arrears which amount—to
Rs. 53 crores as he said earlier, but
now according to the statement it has
come down to—Rs. 46 crores. The
Bill does not provide for the repay-
ment of the egntire arrears of the
cane growers. And it will be 21l the
more clear from the Financial Memo-
randum attached to the Bill where
it has been said that Rs. 50 lakhg to
Rs. 60 lakh will be needeq for the
clearance, in which the Government
wants to help. So, the major port of
the arrears will not be cleared.
Therefore, cane growners are not
getting any benefit out of this Bill
They are not getting their arrea’,
they are not getting remunerative
prices for the cane. Yet it is being
said that it is to protect their in-
trests that the Ordinance was Ppro-
mulgated.
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I have not got much time, but I
would say that a dichotomy of
administration is alsp being brought
in now., Thre State Government of
Bihar has, by an ordinanee—of course
there is\a High Court injunction—
taken over the sugar mills. They
will ®elp their own administration.
The UP Government has got under it
certairr: mills under the Sugar Cor-
poration. They have got their own
administrative apparatus; and . in
Madhya Pradesh ang Maharashtra,
there are cooperatives administering
them.

This Bill does not prescribe what
kind of administration will be there
in the case of those units which are
being taken over by the Government
of India. So, there will be separate
administrative apparatuses which will
have no cohesion amongst themselves;
and as a matter of fact, the result
will be this: no relief will be proved-
ed either to the growers or to the
consumers, and everything will be
in a mess. I would have been happy
if the Government had considered
the entire problem of the sugar in-
dustry in a comprehensive manner
and brought forward a comprehensive
Bill in this respect,

Concluding, I would say that the
reality ig that the sicker the units
become, healthier do the proprietors
become. This is all the more true in
the case of sugar industry; and I think
that this Bill is a presentation to
those healtheir proprietors of the sick
units,

MR, DEPUTY-SPEAKER: Now Mr.
Yadav, ‘

BALBIR SINGH
My name is also

CHOWDHRY
(Hoshiarpur):
there,

MR. DEPUTY-SPEAKER: 1 am
sorry I cannot cal] everybody. There
@re about 10 names here. I am calling

3625 LS—18

ete.) Bill

him because he has given a motion
for circulation.

“The arrears of cane price for
1977-78 sugar season, as aa the
beginning of the current 1978-79
scason, that is, on the 1st October,
1978, amounted to over Rs, 53

crores,”
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Fo wAA arEi A sng R ag A @
w11 e faar o @@ 3w feafy @2
T F gt ar & wr 2y Az w7 vy

EEEIC 5 X €1 fawrfra 7 A 8%
i7Et 7 1 afew gg FEd W @ fF5 7 Sifad
IR 1

T 4% & 99 fAqr A ) @@ & 9T W
3% FTH FAT 92T a1 §F & 93 & 7 99 faa
T TEaFH T W F 71, (e Iq & @ Iw a7
mrfaes |t & &7 | I7T a7 wegA w f§ qF
IR qT AEATEANA  aiE H7 &1 F17 A
T, faar gae frw w9 Adf 99 s
2 T3 9T Iq A faefeag & & aroft o &%
Tafafedtar @ Wi et ®1 ) & qez QT
i1 31 Far g 1 fadt AT & ¢ & 730 g7y
‘imaz g e A9 F IR, 9 gl
11 771 fagsy F9 & TR, ITH o w a=
TAR Hagerm A g fAa & T § w0
o favig faar smaar

e awee fag : fefafaqma & a1t §
MAFAT

Wt e e fog : @ g7 a2y onat §
T W QT & O aifER & fed SwTC @
313 Gra¥ & frg oz wa W FemT I @I |

etc.) Bill 934

g?umm:u‘riwﬁﬂﬁ

it wry gaw fag : faT @ & and |,
forg area & IFA HATAT IER TG A FT
w4 & @ @A A I fam } aq & 3T FAA
F1 WYFT 7Y AT | WY IAM g gW A
Wi #7d § | I AHTA F a7 qar Ag! v |
g g (wwam) | aft gfewa ara g fr ogré
®¢ & oA A eaa o9 gAw 7df
azq g |

st wgraTR @ 25 9Tz fRATA w omEv
faa & a1 @ & ®IT 75 qE FIATT F A
W AWK ACH Y K1§ IIA GrAw
arfgd | I8F I & &t qq0w

st W ATy T 1T aA a9 A faew
% gfoagn & fasg o g 7@ faste s @ €
9% foag wry fpdt gt wawg &1 aqw w1

_ st werare fa wafrfr'i?r qr oY qA T
A

st W wATe fag : & A & ALA TR
freame & 731 IF1 | ATGW & WF A AW
FAME 1IN A A AARRA T QI I TA &
FFAFT WL & T W ¢ W qg AAFIGH
AT Afas 2 5 IFF1 ZA OFAGIE FTAT g
21 oo T § wARIEA & [N mravgEar
2 gad g AYAfaw & a9 wr g IE
TR #7 3RAT qEA0 ) A7 FAT FRr @
IHET wsqaT frarav @ g o

T WEAT ®EE F 9T FOrAv ar
I s afem o & d w1€ oW faan
o e @ e frA v g e
g AT U7 AT T E | G TE A o
Wit daer OAT JEr fEm S seT w9 afao
# @19 WIWTAYO Fgr AT &% | AT WHTOTH
STZIR 97 IF FI TF G A v fwam g )
o F1E W7 FAA, FE W Aeg oA TE
oY AT AW F GAA €T 4 AT A @V
Tom

SHRI B. RACHAIAH -(Chnmarajana
gar): Prior to  de-control  of sugar,
Government gecided to build up a buf-
fer stock for Bxport and also for inter-
nal consumption. Now when the STC
has called for tenders from small
sugar mills, the lowest tender was
from the Maharashtra Sugar Federa-
tion. After some pressure, Tamil Nadu
and Andhra Pradesh have been given.
But Karnataka was not in the liist,
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though Karnataka has also given a
tender which was the Ilowest, That is
why I say that Karnataka Sugar mills
have been singleq out for discrimina-
tion. And why don’t you take the mea-
sures to take out at least one-third of
the sugar that is in stock in the mills
and build up a buffer stock so that the
financial burden of the sugar mills can

be relieved of?

it Wy s fag : s, g Wy wad
aﬁmﬁahmwgegnn@ehﬂ
ag AFY w1 97 wFAT fF AT a7 TG F F
w39 & faig sTov g form & fod gea
HATY TR g0, & 39 FT I
el F v g fr A
I 1€ wxwmr AEY &, fraffa @&
IH | 1§ HIWTT T A A€ § |

SHRI B, RAICHAIAH: The lowest
tender has been accepted so far as the
Maharashtra Sugar Federation is con-
cerned.

MR. DEPUTY-SPEAKER: He is not
in a position to deal with ‘hat.

st wiq s fag ;9 ama g7 wmfa ®

§ fF & fo=l 1 §3Hz /7 ® feld Fodave
Rifmar @ ? sz aga g fe g A
a9 3w § dfqura & svaar @ 39 m
TO 7 FB Fwawa & g fad sforn @,

14.17 hrs,

[SHRIMATT PARVATHI KRISHNAN in
the Chair]

TF g ag & 1 R F
# feal ®r T #Y syaeqy 7 ¢ 1 F 7Y aAW
ngfﬁ G fadgs A q w9 & fear @
fgai # ford & =y v & 99 oY o} St e
mMANEED, TR T
x| § syeqr &1 g

T 5B % :
Wﬁmm@g

3

¥
s
T2

TW#Q iﬂw%'ﬁ o
ITE & wg A f i ag
&z wT g ATy feame wd mmggm
® foe farc i fe e sTwTT R 3% 050 4R

@R R TS AR R fEal 1 w7 awd g,
R a1 framt & feal & i w7 qwd &
A 7T - w3 Hren fggra w7 o
ot qTAATT qEET W GW & THEA 57
T, $AT FAXA FrE, CETTA T

1
:
;
|
!

@ AT g ;g AT TE
T urd § f < w7 T 9P

SHRI B. K. NAIR (Mavelikara): I
was asking how many  undertakings
have been taken over so far,

it wrp srare fg ¢ ST AT qEE A AR
T AT WY GEY ¢, TN H HTCA Y G AHG TIAAT
¢ 1| 19 defal v wrkw fd ar 9% ¢, A
ol FgEr A gE & | 9w wT AT
F aar ot A wwar g, afew w0 &H F D
t 1 75 # wrRw w¥Y fad o 9 €, Ffe
wfeart wvit wr @) &, A7 freft Py 7
w51 i A= fifod 99 93 1 w0 T Iy
¢, dffq agur s H ag tw Fan g fr sw Al
FE TR W TS FLFTCR | AT § TT97

4

MR. CHAIRMAN: The question is
how many have been taken over, YOu
can given an idea.

ofy wx wara fag : 7 deefat & A
wrdw fed o 4R 41
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MR, CHAIRMAN: Now, there is an
amenedment by Shri Vinayak Prasad
Yadav for circulation of the Bill for
eliciting opinion. The question is:

‘“That the bill be circulated for the
purpose of eliciting opinion thereon

by the 31st December, 1978.”

The motion was negatived.

MR. CHAIRMAN: The question is:

“That the Bill to provide for the
temporary taking over, in the public
interest, of the management of -er-
tain sugar undertakings in certain
circumstanceg be taken into conside-
ration.”

The motion was adopted.

MR. CHAIRMAN: The question is:

“That Clause 2 stand part of the
Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3. (Vesting of management of
a sugar undertaking in Central Gov-

ernment).

SHRI B. K NAIR (Mavelikara): I
beg to move:

Page 4, line 1,—
for ‘“three” substitute “five” (6)
Page 4, line 12, --

for “three” substitute “five” (7)

Page 4, line 28, —
for “three" substitute “‘five” (8)

Page 4, ling 31, =~
for “three” substitute “five” (9)

SHR] BHAGAT RAM (Phillaur); I
beg to move:

ete.) Bill
Page 3, line 1, -
for “ten” substitute “five” (20)
Page 3, line 25, —

after “dues” insert “with ten per
cent interest” (21)

Page 4, -
for lines | to 12, substitute—

“Government shall be in force

for ever.” (22)

Page 3 line 25, -~

after “dues” insert *wilh fifteen
per cent interest” (37)

SHRI DAJIBA DESAI: 1 beg to
move:
Page 3, —~

for lines 19 to 32, substitute—

“time, the Central Government
shall declare by notification that the
management of such undertaking
shall vest in the Central Govern-
ment on and from such date as may
be specifled in such notification " (24)

Page 3, line 34, --

omit “clause (a) of” (25)

Page 3, lines 45 and 46; —

omit “clause (b) of sub-section
(2) or” (26)

Page 4 line 12, -

for ‘“three” substitute ‘Avi

27

SHRI B. K. NAIR (Mavelikara)?
Madam Chairman, I may be permit-
ted to make some observalions as this
is the first opportunity given to me to
speak on this Bill I feel that this Bill
is not what it appears to be actually.
It is a highly politically motivated Bill
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[Shri B. K. Nair]

It is not a mere co-incidence that the
Ordinance in question was issued on
9th November, three days after Chik-
magalur election, The constituents of
the ruling party, many of the functio-
naries of the ruling party have been
talking loud about nationalisation of
several industries. Some have gone to
the extent of saying that all the major
industries in the country, textile, ce-
ment, aluminium everything should be
nationalised, There was one Minister
who said that the Tata Steel should
be nationalised, At the same time, the
public used to say that it is all
meant to bluff the peopie, trying to col-
lect money and make political capital.
This Bill, I feel, fitg into that sort of
definition. The Minister says that it is
intended to serve the interests of Lhe
various constituents or sectiong of the
public. What happens is, the mill
owners are very much being looked
after. The mill owners are in need of a
paid holiday, after working so hard.
From Rs. 500 to 1250 a month is going
to be paid to them. This industry :s
passing through a crisis. There are
times in which many industries come
to this stage. The industrialists would
like that somebody would tuake over the
mills, restore the conditions and give

them it back to them. The Janata
Party Government has come to their
rescue. For three years or su, probably
the mills will be looked after and
after that there is every assurance that
they will be returned to the owners,

With regard to other parties, the
cane growers, how are the., to he look-
eq after? The other day the Uttar Pra-
desh Mill Owners'  Association has
come out with a stalement that it will
not Le prepared to pay more than ten
rupees a quintal of cane whatever the
‘Government may do. That is the posi-

iion. The Government cannot
do anything. Actual’y the cane
growers will continue to be at the

mercy 0f the mill owners. The Minis-
ter was just now saying that most of
t#he mills are under public contirol,

DECEMBER 15, 1978
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under cooperatives or Government and
that it is only a minority of mills that
are under private ownership. With re-
gard to arrears also he said that out
oi Hs. 53 crores, a substantial amount
is due from the Government undertak-
ings.

MR. CHAIRMAN: You wil] have lo
be briel. Your party has already ex-
hausted the time allotted for it.

SHRI B. K. NAIR: I lock upon this
Bill as a political weapon to serve the
bye-elections in North India, that were
then coming viz.,, Samastipur and after
the purpose has been served, the Gov-
ernment is keeping mum. I put a que-
stion as to how many undertakings
were taken over since the ordinance
was issued, which was a month before.
Even now the Government has not
made yp its mind. It is just a wishy-
washy thing. It is just to bluff the
people, the public, the voters of North
India. There was no earnest purpose
behind this Bill, It would be clear
from an examinaticn of the statement
of objects ang reasons. In one conlext
the Minister gays that Rs 33 crores are
the arrears to be paid and in another
context. he savs that it will involve an
expenditure of Rs. 50 lakhs by wav of

loan assistance {owards sugarcane
dues. There is so much disparity, Was
it for the purpose of paying Rs. 50
lakhs that 2l this halia-gulla was
made? It is all just making a noise, as
if the Janata Party Government is go-
ing to be revolutionary about naliona-
lisation of mills. The object was
merely to scrve the purpose of the
hye-elections and  nothing  more.
The parties worst  aflecled are the
workmen. The Custodian-General are
given absolute powers in regard to set-
ting aside the laws, even the minimum
wages are not being paid. Look at lke
Schedule, even the provisions of the
Minimum Wages Act can be set aside
There is no guarantee of minimum
wages, no protection under standing
orders or under the Industrial disputes
Act,

MR. CHAIRMAN: The
Minister will look into that.

Labour
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SHRI B. K. NAIR: He must have

een it.

The Custodian is
widest powers in dealing with emp-

being given the

loyees. The:“e is no security of employ-
ment, Clause 11 is supposed to define
the powers of the Custodian. He is
heing given the absolute powers. It

Sug'S:

“If the Custodian or Custodian-
General is of opinion that any con-
tract of employment entered into by
any owner or member of a nolified
sugar undertaking or its agent in re-
Jation to the said undertaking, at
#ny time before the date of vesting
is unduly onerous, he may, by giv-
ir.g to the employee one month's no-
fice in writing or the salary or wages
icr one month in lieu thereof, termi-
nale such contract of employment.”

It suvs, “at any  time it  may be 10
vesr: ago or 5 years ago, any award,
any settlement, any ggreement, can be
torn to pieces with one month's notice
or ' paying one month's wages or
saliiy and an employee can be sent
001 Whereas clause 10 concerns it-
stlf with regard to coniractual obliga-
tions of the mill. Ag for as they are
tenverned, the limitation is only for
tne year but in respect of workmen, it
exlends to an unlimiled period. There
k e period of restriction. Any agree-
M can be torn to pieces. By giving
one month's notice or by paying one
meath's wage, the entire contractual
Oilization can be  discharged and an

¢ loyee can be sent out,

This Bill, in my opinion, is only a
Poltica) weapon. The Janata Parly
Wanted to foo)] the people. That is all.
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MR. CHAIRMAN: I think you will
have to conclude now Mr. Bhagat Ram.

I am sorry; there is no time., T am
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[Mr. Chairman]

calling the Minister. You have spoken
in the general discussion already, and
you have spoken on your amendments,
Please resume your seat.

ot W sy feg : awfa A, &
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SHRI B. K. NAIR: 1 think he is

referring to me. 1 had said ‘function-

aries of the Party and not ‘the

Party’, NEES
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SHRI K. RAMAMURTHY (Dharma-
puri): I am sorry to interrupt...

MR, CHAIRMAN: Give him a
chance to finish,

T qr W TH ¥ oogawdr #)
€ bt | F f5T vw am w0 Qg §
R # fedt Y gdfem @ omom
gara gar € gORT a2 o S 1

MR. CHAIRMAN; Now, you want
to say something on this point, before
he goes to the next point about
pricing?

SHRI K. RAMAMURTHY:. 1 don't
think there are specific provisions in
the Textile Mills (Take-over) Act
and other Acts, but it hag been speci-
fically mentioned in this Sugar Under-
takings Bill that al] labour laws can
be suspended.

st W A fag : wEEan, 2R EHA m
dsmoTee wTENA . ..

SHRI K. RAMAMURTHY: The
same Government has passeq iwo
Bills—in regard to Britannia under-
taking and Bolani Oars. There jg an
assurance in the Bill itself that the
working conditions of the workers
will continue. So what I want to ask
the Hon. Minister is why, in this
specific Bill in regard to sugar under-
takings they want to suspend all the
labour laws.

MR. CHAIRMAN: You can ¢0n-
sult your colleague the Labour Mins
ter: he would know.

st wm sAw feg WA @rEcEl W
e —

‘Power of the Central Govern-
ment to make certain dec]grat:or'ls
in relation to sick textile mills. .-
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SHRI K. RAMAMURTHY: Suspen-
sion of labour laws has pot been in-
cluded in the case of Brittania Indus-
tries a8 well as in the case of Bolani
Ores. Why have you mentioned this
only in the Sugar Undertakings Bill?
Perhaps you want to make conces-
sions tp the employers of sugar
industries.

ot Wy srane fag : 3fed Srmerge Wi
TS FT ywTaen f2frar @ Foa awre
FEARATA SR, TF L, 30 & 1§ @ %
qg AT qG ¢

SHRI K. RAMAMURTHY. The
working conditions are the same, He
did not, perhaps, understand the
implications of Clauses 7 and 11.
(Interruptions)

MR. CHAIRMAN: Mr. Rama-
murthy, will you please resume your
seat? Apgain and again You are re-
peating yourself, and he is repeating
himself. Does it help the House? You
have made your point. The Minister
is making his points. I cannot force
the Minister to say something.
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MR, CHAIRMAN: Mr. Nair, are
You pressing your amendments?

. etc.) Bill
SHRI B. K. NAIR: I had suggested
two more amendments—deletion - of

Clauses 7 and 11 and deletion of the
Schedule. ..

MR. CHAIRMAN: You cannot
raise it at this stage. Now please tell
me whether you are pressing your
amendments to the vote...

SHRI B. K. NAIR: I am not
pressing. I would like to withdraw
my amendments Nos, 6 to 9,

Amendments Nos. 6 to 9 were, by
leave, withdrawn.

MR. CHAIRMAN: Mr. Bhagat Ram,

SHRI BHAGAT RAM: I am press=
ing them.
MR. CTAIRMAN:; I shall now put

amendments Nos, 20, 21 and 22, to-
gether, to the vote of the House.

Amendments Nos. 20 to 22 were put
and negatived.

MR, CHAIRMAN; Mr.
Desai.

SHRI DAJIBA DESAI: I am not
pressing my amendments, Nos. 24 to
27. 1 want to withdraw them.

Dajiba

Amendments Nos. 24 to 27 were, by
leave, withdrawn

MR. CHAIRMAN: Amendment No.
37. Mr. Bhagat Ram.

SHRI BHAGAT RAM: I am
pressing.

MR. CHAIRMAN: I shall now put
Amendment No, 37 to the vote of the
House.

Amendment No. 37 was put and
negatived,
MR, CHAIRMAN: The question is:

“That Clause 3 stand part of the
Bill.”

The motion was adopted.

Clause 3 was added to the Bill.
Clause 4 was added to the Bill.
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CLAUSE 5 (Appointment of
Custodign)

SHRI A. ASOKARAJ

(Peramba-
lur) : I beg to move: -

Page 5, line 17,

omit “an individual or” (12)

SHRI B. C. KAMBLE (Bombay
South-Central): I beg to move:

Page 5 lines 17 and 18, and
wherever they oceur,—

~ for “an individual or a body of
individuals or a Government
company”

substitute—

“a Board cosisting of the re-
presentatives of theCentral Gov-
ernment and the representatives
of the workers in the concerned
sugar undertakings” (13)

Page 6, line 15, and wherever they
occur.—

for “Central Government” sub-
stitute—

“President of India" (14)

SHRI DAJIBA DESAIL
move !

I beg to

Page §, line 17,—

for “an individual or a body of
individuals”

substitute “a body of sugarcane
farmers” (28)

Page 5, line 23—
omit “an individual or” (29)
Page 6, line 17—
for “body of individuals”
substitute “body of sugarcane

farmers” (30)

*SHRI A. ASOKARAJ (Peramba-
lur): Madam Chairman through my

—

(Taking over etc.) Bill 56 8

Amendment to Clause 5 of the Sugar
Undertakings (Taking Over of the
Management) Bill, I would like to say
a few words. On 13th of this month
there was the announcement over the
Al India Radio that notice of inten-
tion of taking over the management by
the Government has been sent to 160
sugar undertakings. I am unable to
understand the efficacy of giving such
advance intimation of the Govern-
ment’s intention to take over the man-
agement especially t; those wheo are
known for evading the dues to the
sugarcane cultivators. I apprehend
that by the time the Government de-
cide to take over there will be only
empty halls of the factories the man-
agements would not leave a small
screw for the Government tg take
over. The Government would be
following the footsteps of sugarcane
cultivatofps. I wwould like the  hon.
Minister to clarify this step of the
‘Government.

There should not be any delay in
t1e crushing of sugarcane. If crushing
is inordinately delayed, the losers
will be the sugarcane cultivators. All
the crushing should be completed in
the crushing season. The arrears due
to the cultivated should be paid by the
millowners. When the nationalised
banks and private sector banks are
competing with each other to give
financial assistance to the sugar-mill
owners, why should the Government
come forward to take over the man-
agement?

It is said that this step of taking
over the management is.in fact a pro-
tective measure for the sugarcane cul-
tivators. I wonder how far this is
going to be a real help to the harass-
ed cultivators. The mill-owners are
being helped in the matter of exports
also. The State Trading Corporation
comes to their rescue. Even here the
loss incurred by them in the exports
is being replenished by the Govern-
ment's subsidy.

*The origipal speech was delivered in Tam_il.
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It is common knowledge that sugar

lobby is very powerful in our country,
It is a consequence of the hobnobbing

of the sugar magnates ‘with the poli-.

ticians ‘that the recommendations of
Bhargava Commission have not yet
been implemented. On the other hand,

they are being helped in doses. The:

other day, our Food Secretary, Shri R.
Balasubramaniam, said that Sampath
Committee recommendations in the
matter of giving incentives for the
establishment of sugar mills would
not be implemented by the Govern-
ment. But, before the ink dries, there
is another announcement that more
sugar mills would be set up in Madhya
Pradesh. Would the Minister explain
the causes for this volte face?

I have given the amendment be-~
cause of my apprehension that an ‘in-
dividual’ to administer a Mill would
not be sufficient, In fact, he will be
liable to commit the same mistakes
committed by the erstwhile manage-
ment. 1 suggest that there should be
a Board of Directors for administering
the sugar-mill if it is to be restored to
become a productive unit.

With these words I appeal to the
Minister to accept my amendment,

SHRI B. C KAMBLE (Bombay-
South-Central) : So far as my amend-
ment No. 13 is concerned, it arises out
of the constitutional obligation under
Art, 43A. We have passed that parti-
cular Article It says:

“The State shall take steps, by
suitable legislation or ini any other
way, to secure the participation of
workers in the management of un-
dertakings, establishments or other
organisations engaged in any indus-
try.”

Sp far as this constitutiona] obligation
is concerned, this is a very appropriate
time that instead of appointing your
custodians, the individuals, or body of

etc.) Bill
-~individuals or Government companies,
you should kindly folloyw this provi-
sion which is embodied in Art. 43A.

Then, Madam, there is another
amendment—Amendment No. 14—and
I have stated that instead of putting
in the expression ‘Central Govern-
ment’ you should put in “President’
because under Article 77, sub-Clause
(A), all executive action of the Gov=-
ernment shall be expressed to be
taken in the name of the President.

Therefore, actions cannot be taken
in the name or in the expression of
the ‘Central Government’. These are
two of my amendments which arise
out of the constitutional obligation
which, I submit, the hon. Minister will
do well in accepting. Otherwise we
will be passing the Bill but iti will be
challenged in the court in Jue course.

MR. CHAIRMAN: Shri Dajiba
Desai. Heg is not here. T shall put his
amendments.

Amendment os. 28 to 30 were put and
negatived.

MR. CHATRMAN: Mr. Asokaraj,
are you pressing your amendment?

SHRI A. ASOKARAJ: No.I am not
pressing my amendment. I want to
withdraw my amendment No. 12.

Amendment No, 12 was, by
withdrawn.

leave,

MR. CHAIRMAN : Mr. Kamble, are
you pressing your amendments?

SHRI B. C. KAMBLE: Yes, Madam.

MR. CHAIRMAN: Is the Minister
accepting his amendment?

SHR] BHANU PRATAP SINCH @
Constitutionally, it will be challenged,
There will be a procedural difficulty.
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MR. CHAIRMAN : I am again ask-
ing him. Are you pressing your
amendments, Mr. Kamble?

SHRI B. C. KAMBLE: Yes, Madam.
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MR. CHAIRMAN: I shall put
amendment Nos. 13 and 14 to the vote
of the House,

Amendment Nos, 13 and 14 were put
and negatived.
MR, CHAIRMAN: The question is:

“That Clause 5 stand part of the
Bill”

The motion was adopted.

Clause 5 was added to the Bill.
Clause 6 was added to the Bill.

clause T—Poter of Central Government
to make certain declarations

MR, CHAIRMAN:.: I think there are
amendments. Mr. Kamble,

SHRI B. C. KAMBLE: I move:

DECEMBER 15, 1978
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“Page 6, lines 45 and 46,—

omit “shall not apply or” (16)
Page 7, Hn{e 1—

after ‘“or omissions” insert—

“Without detriment ¢to the
rights and interests of workers”
(16)

MR. CHAIRMAN: Mr. Dajiba Desai.
He is not here. Mr. Bhagat Ram. You

move your amendments.

SHRI BHAGAT RAM : I move:
“Page 7,—
omit lines 14 to 18" (23)

MR. CHAIRMAN: Are you accept.ng
these amendments?

SHRI BHANU PRATAP SINGH:
No,

MR. CHAIRMAN : I shall now put
amendment Nos. 15 and 16.

SHRI B. C. KAMBLE: I am press-
ing my amendments.

MR. CHAIRMAN:; One at a time will
be put. Do you want {o press?

SHRI B, C. KAMBLE : Yes, Madam.
Let him withdraw the clause suspend-
ing the agreement. Amendment 15
relates to the Schedule. I want a di-
vision gpn amendment no. 16.

MR. CHAIRMAN: I will now pul
amendment No. 15 to the vote of the

House.

Amendment No. 15 was put and nega-
tived.

15 hrs

MR. CHAIRMAN: I will now put
amendment No. 16 of Shrl B. C. Kam-
ble, to clause No. 7, to the vote of the

House.
The question is:—

“Page 7, line 1, —
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after “or omission" insert—
“without detriment to the rights
and interests of workers"."”. (16)

\
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